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करने ््ा उनके काययानवयन की िनगरानी करने के िलए कें �ीय िहमालयी राजय िवका् पिर षद् 
नामक एक पिर षद् की स्ापना करने ््ा ्त्ं्क् और उ्के आनुषंिगक िवषयों का उपबंध 
करने के िलए एक िवधेयक को पुर:स्ािप् करने की अनुमि्  दी जाए।

The question was put and the motion was adopted.

�ी �दीप टमटा: महोदय, मैं िवधेयक को पुर:स्ािप् कर्ा हंू।

The Voluntary Organisation (Regulation) Bill, 2016

�ी �दीप टमटा (उत्तराखंड): महोदय, मैं �स्ाव कर्ा हंू िक सविै च्छक ्ंगठनों की मानय्ा 
और उनका िविन यमन ््ा ्त्ं्क् अ्वा उ्के आनुषंिगक िवषयों का उपबंध करने के िलए 
एक िवधेयक को पुर:स्ािप् करने की अनुमि्  दी जाए।

The question was put and the motion was adopted.

�ी �दीप टमटा: महोदय, मैं िवधेयक को पुरःस्ािप् कर्ा हंू।

The Abolition of Capital Punishment Bill, 2016

�ी �दीप टमटा (उत्तराखंड): महोदय, मैं �स्ाव कर्ा हंू िक भार् में मृतयुदणड का उत्ादन 
करने के िलए एक िवधेयक को पुर:स्ािप् करने की अनुमि्  दी जाए।

The question was put and the motion was adopted.

�ी �दीप टमटा: महोदय, मैं िवधेयक को पुर:स्ािप् कर्ा हंू।

MR. DEPUTY CHAIRMAN: Now, ‘The Children with Specific Learning 
Disabilities (Identification and Support in Education) Bill, 2016. Shrimati Vandana 
Chavan, not present. The All-India Institute of Medical Sciences (Amendment) Bill, 
2016. Dr. Kanwar Deep Singh, not present.

The Indian Penal Code (Amendment) Bill, 2016

SHRI HUSAIN DALWAI (Maharashtra): Sir, I move for leave to introduce a 
Bill further to amend the Indian Penal Code Bill, 1860. 

The question was put and the motion was adopted.

SHRI HUSAIN DALWAI: Sir, I introduce the Bill.

The Code of Criminal Procedure (Amendment) Bill, 2016

SHRI HUSAIN DALWAI (MAHARASHTRA): Sir, I move for leave to introduce 
a Bill further to amend the Code of Criminal Procedure, 1973. 

The question was put and the motion was adopted.

SHRI HUSAIN DALWAI : Sir, I introduce the Bill.


